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NHRC seeks
report on
Haryana
gang rape

The Hindu Bureau
NEW DELHI

The National Human
Rights Commission
(NHRC) on Thursday is-
sued notice to the Haryana
government and Railway
Ministry in the case of a
gang rape of a woman in an
empty compartment of a
stationary train in Panipat
city of Haryana.

The victim was later
thrown on the rail tracks
by the perpetrators, where
a train ran over her leg.
She is being treated at a
hospital after police found
her on the railway tracks in
Sonepat on the night of
June 26.

Observing that the mat-
ter raises concerns on se-
rious violation of human
rights, the Commission is-
sued notices to the Chair-
man, Railway Board, Mi-
nistry of Railways and the
Director General of Police,
Haryana calling for a de-
tailed report on the matter
within two weeks.

The report is expected
to include the status of the
health of the victim and
compensation, if any, pro-
vided to her by the
authorities.
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U.P. DGP says 238 criminals have
been killed and 9,467 shot in leg
in 14,973 encounters since 2017

Mavank Kumar
LUCKNOW

A total of 238 criminals
have been killed in nearly
15,000 encounters in Uttar
Pradesh since 2017, when
the Yogi Adityanath-led
Bharatiya Janata Party
(BJP) came to power in the
State, according to data
shared by the police on
Thursday.

“Over the past eight
years, 14,973 operations
have been carried out, re-
sulting in the arrest of
30,694 criminals. Of these,
9,467 who attacked the
police were shot in the leg
while 238 were killed in en-
counters,” said Director
General of Police (DGP) Ra-
jeev Krishna.

‘Aggressive crackdown’
The force has ensured an
“aggressive crackdown on
crime” under the Chief Mi-
nister’s directions, the DGP
added.

The police chief said

Rajeev Krishna, the Director
General of Police, Uttar
Pradesh. FILE PHOTO

that the highest number of
encounters took place in
west U.P’s Meerut zone,
where 7,969 criminals
were arrested and 2,911 in-
jured. “In the Agra zone,
5,529 criminals were ar-
rested, of whom 741 were
injured, and in the Bareilly
zone, 4,383 criminals were
caught, of whom 921 were
injured,” Mr. Krishna said
in a statement.

He said that the Chief
Minister had made it clear

that “criminals have no
place in Uttar Pradesh.
They must either give up
crime or leave the State”.
The statement added
that under Mr. Adityanath,
U.P. had achieved the best
“law enforcement record
in the country”.
Responding to the polic-
e’s claims over law and or-
der, the Opposition Con-
gress termed many of the
encounters fake.

‘NHRC must step in’
“The police must also put
out figures about the caste
and other social details of
the individuals targeted in
these encounters. We be-
lieve that people from so-
cial segments seen to be
against the present regime
face the brunt of police ac-
tion. The National Human
Rights Commission
(NHRC) must take cogni-
sance of the report and
seek more details,” said
Shahnawaz Alam, national
secretary, Congress.
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NHRC seeks
report on
Haryana
gang rape

The Hindu Bureaun
NEW DELHI

The National Human
Rights Commission
(NHRC) on Thursday is-
sued notice to the Haryana
government and Railway
Ministry in the case of a
gang rape of a wornan in an
empty compartment of a
stationary train in Panipat
city of Haryana.

The victim was later
thrown on the rail tracks
by the perpetrators, where
a train ran over her leg.
She is being treated at a
hospital after police found
her on the railway tracks in
Sonepat on the night of
June 26.

Observing that the mat-
ter raises concerns on se-
rious violation of human
rights, the Commission is-
sued notices to the Chair-
man, Railway Board, Mi-
nistry of Railways and the
Director General of Police,
Haryana calling for a de-
tailed report on the matter

The report is expected
to include the status of the
health of the wvictim and
compensation, if any, pro-
vided to her by the
authorities.
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NHRC seeks report over

Cuddalore train accident

The National Human Rights Commission (NHRC)
has issued notices to the Chairman of the Railway
Board, the Union Ministry of Railways, the Tamil
Nadu Chief Secretary, and the Director-General
of Police over the recent train accident in
Cuddalore district, which claimed the lives of
three schoolchildren. The Commission took suo
motu cognisance of a media report on a
passenger train’s collision with a school van at a
level crossing in Cuddalore on July 8.
“Reportedly, the gate was open at the level
crossing, and a train was passing through when
the incident occurred,” an official release from
NHRC said. The Commission said that the
contents of the media report, if true, raised
serious concerns over violation of human rights.
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NHRC seeks
report on
Haryana
gang rape

The Hindu Bureaun
NEW DELHI

The National Human
Rights Commission
(NHRC) on Thursday is-
sued notice to the Haryana
government and Railway
Ministry in the case of a
gang rape of a wornan in an
empty compartment of a
stationary train in Panipat
city of Haryana.

The victim was later
thrown on the rail tracks
by the perpetrators, where
a train ran over her leg.
She is being treated at a
hospital after police found
her on the railway tracks in
Sonepat on the night of
June 26.

Observing that the mat-
ter raises concerns on se-
rious violation of human
rights, the Commission is-
sued notices to the Chair-
man, Railway Board, Mi-
nistry of Railways and the
Director General of Police,
Haryana calling for a de-
tailed report on the matter

The report is expected
to include the status of the
health of the wvictim and
compensation, if any, pro-
vided to her by the
authorities.
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NHRC seeks
report on
Haryana
gang rape

The Hindu Bureaun
NEW DELHI

The National Human
Rights Commission
(NHRC) on Thursday is-
sued notice to the Haryana
government and Railway
Ministry in the case of a
gang rape of a wornan in an
empty compartment of a
stationary train in Panipat
city of Haryana.

The victim was later
thrown on the rail tracks
by the perpetrators, where
a train ran over her leg.
She is being treated at a
hospital after police found
her on the railway tracks in
Sonepat on the night of
June 26.

Observing that the mat-
ter raises concerns on se-
rious violation of human
rights, the Commission is-
sued notices to the Chair-
man, Railway Board, Mi-
nistry of Railways and the
Director General of Police,
Haryana calling for a de-
tailed report on the matter

The report is expected
to include the status of the
health of the wvictim and
compensation, if any, pro-
vided to her by the
authorities.
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NHRC seeks
report on
Haryana
gang rape

The Hindu Bureaun
NEW DELHI

The National Human
Rights Commission
(NHRC) on Thursday is-
sued notice to the Haryana
government and Railway
Ministry in the case of a
gang rape of a wornan in an
empty compartment of a
stationary train in Panipat
city of Haryana.

The victim was later
thrown on the rail tracks
by the perpetrators, where
a train ran over her leg.
She is being treated at a
hospital after police found
her on the railway tracks in
Sonepat on the night of
June 26.

Observing that the mat-
ter raises concerns on se-
rious violation of human
rights, the Commission is-
sued notices to the Chair-
man, Railway Board, Mi-
nistry of Railways and the
Director General of Police,
Haryana calling for a de-
tailed report on the matter

The report is expected
to include the status of the
health of the wvictim and
compensation, if any, pro-
vided to her by the
authorities.
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Train collision in
Cuddalore: NHRC
takes suo motu

cognisance

he National Human Rights

Commission (NHRC) has
taken suo motu cognisance of
the passenger train collision
with a school van in Cuddalore
district, in which three
students were killed. The gates
at the level crossing were kept
open when a train passed
through, causing the tragedy
on July 8. The Commission has
observed that the contents of
the media reports, if true, raise
serious issues of violation of
human rights. NHRC has
issued notices to the chairman,
the railway board, the ministry
of railways, as well as the chief
secretary and the director
general of police, calling for a
detailed report within 2 weeks.
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NHRC notice to TN
govt, DGP, rlys on
train-bus accident

NEW DELHI: The NHRC
on Thursday said it has
issued notices to the
Railway Board, the
Tamil Nadu government
and the state’s police
chief over the death of
three school students
after their van collided
with a passenger train
in Cuddalore districton
July 8. The NHRC said it
has taken “suo motu

\ cognisance of media
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NATIONAL HUMAN
RIGHTS COMMISSION

SUOMOTU CASE

NHRC notice
to railway, TN
over collision

of train & van

EXPRESS NEWS SERVICE
@ Chennali

THE National Human Rights
Commission (NHRC) has taken
suo motu cognisance of the
passenger train-school van col-
lision at Semmankuppam level
crossing in Cuddalore district
onJuly 8, resulting in the death
of three children and injuries
to several others.

An official statement said
the collision reportedly oc-
curred as the gate at the level
crossing had been left open
while the train was passing.
Acting on media reports, the
NHRC issued notices to the
chairman of the Railway
Board, the Ministry of Rail-
ways, as well as the chief sec-
retary and director general of
police, Tamil Nadu, seeking a
detailed report within two
weeks.

The report should also in-
clude the current medical con-
dition of the injured. The
NHRC also noted although the
Southern Railway had sanc-
tioned an underpass to replace
the level crossing, the project
has been delayed for over a
year due to the collector’s pend-
ing approval.
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NHRC seeks report
on train gang rape

Chandigarh: Taking suo motu
cognisance of mediareports
aboutawoman allegedly being
gang-raped inanempty
compartment of astationary
trainin Panipat city of Haryana
and later thrown on therail
tracks, the NHRC has asked the
railway ministry and Haryana
DGPto furnish astatus report
ontheincident. The victimin
thiscasealso lost her legaftera
trainranoverit. Tnn
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NATIONAL HUMAN

RIGHTS COMMISSION

{ TRAIN '‘GANGRAPE’' }

NHRC NOTICES TO
RLYS, HRY DGP

NEW DELHI: The NHRC on
Thursday said it has issued noti-
ces to the Railway Board and the
Haryana police chief over
reports that a woman was alleg-
edly gang raped in an empty
compartment of a stationary
train in Panipat and later,
thrown on the rail tracks by the
perpetrators, where a train ran
over her leg.

The woman is undergoing
treatment at a hospital after
police found her on the railway
tracks near the Hindu College in
Sonepat on the night of June 26.

The National Human Rights
Commission (NHRC) said it has
“taken suo motu cognisance of a
media report that on June 24, a
woman was allegedly gang
raped in an empty compartment
of a stationary train in Panipat
city of Haryana, and later
thrown on the rail tracks by the
perpetrators, where a train ran
over her leg”. PTI
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NHRC seeks
report on
Haryana
gang rape

The Hindu Bureau
NEW DELHI

The National Human
Rights Commission
(NHRC) on Thursday is-
sued notice to the Haryana
government and Railway
Ministry in the case of a
gang rape of a woman in an
empty compartment of a
stationary train in Panipat
city of Haryana.

The victim was later
thrown on the rail tracks
by the perpetrators, where
a train ran over her leg.
She is being treated at a
hospital after police found
her on the railway tracks in
Sonepat on the night of
June 26.

Observing that the mat-
ter raises COnNcerns on se-
rious violation of human
rights, the Commission is-
sued notices to the Chair-
man, Railway Board, Mi-
nistry of Railways and the
Director General of Police,
Haryana calling for a de-
tailed report on the matter
within two weeks.

The report is expected
to include the status of the
health of the victim and
compensation, if any, pro-
vided to her by the
authorities.
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U.P. DGP says 238 criminals have
been killed and 9,467 shot in leg
in 14,973 encounters since 2017

Mavank KEumar
LUCKNOW

A total of 238 criminals
have been killed in nearly
15.000 encounters in Uttar
Pradesh since 2017, when
the Yogi Adityanath-led
Bharativa Janata Party
(BJP) came to power in the
State, according to data
shared by the police on
Thursday.

“Over the past eight
years, 14,973 operations
have been carried out, re-
sulting in the arrest of
30,694 criminals. Of these,
9,467 who attacked the
police were shot in the leg
while 238 were killed in en-
counters,” said Director
General of Police (DGP) Ra-
jeev Krishna.

‘Aggressive crackdown’
The force has ensured an
“aggressive crackdown on
crime” under the Chief Mi-
nister's directions, the DGP
added.

The police chief said

Rajeev Krishna, the Director
General of Police, Uttar
Pradesh. FILE FHOTO

that the highest number of
encounters took place in
west ULPs Meerut zone,
where 7.969 criminals
were arrested and 2,911 in-
jured. “In the Agra zone,
5,529 criminals were ar-
rested, of whom 741 were
injured, and in the Bareilly
zone, 4,383 criminals were
caught, of whom 921 were
injured,” Mr. Krishna said
in a statement.,

He said that the Chief
Minister had made it clear

that “criminals have no
place in Uttar Pradesh.
They must either give up
crime or leave the State™.
The statement added
that under Mr. Aditvanath,
L.P. had achieved the best
“law enforcement record
in the country™”.
Responding to the polic-
e’s claims over law and or-
der, the Opposition Con-
gress termed many of the
encounters fake,

‘NHRC must step in’
5“The police must also
put out hgures about the
caste and other social de-
tails of the individuals tar-
geted in these encounters.
We believe that people
from social segments seen
to be against the present
regime face the brunt of
police action. The Natio-
nal Human Rights Com-
mission (NHRC) must take
cognisance of the report
and seek more details,”
said Shahnawaz Alam, na-
tional secretary, Congress.
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SPOTLIGHT

Demanding Justice: Students holdinga candlelight vigl t the Fakr Mohan (Autonomous) College In Balssore to pay tribute to the studert who bost hee e, stswannsns Rout

Flames of protest
singe the system

Afier a 20-year-old student set herself ablaze on a college campus in Odisha due to alleged denial of justice in

~ asexual harassment complaint filed against her teacher, the State machinery swung into action. The President

visited the hospital when the woman was on ventilator: students

sested. and to

doctors paid close attention

10 her. Satvasundar Barik r

a

=z

namatter of days, Bala's (name changed to
protect privacy) quict world has unra-
velled. A meeting with President Droupadi
Murma. A phunec from Leader of the
Opposition in the Lok Sabha Rahul Gandhi. Reas-
suring pats on the back from Odisha Chief Minis-
ter Mohan Charan )lhjhl A parade of ATINS Bhu-
baneswar doctors, whose ents are hard
to come by, offering him full sttention. His worn.
face splashed across newspapers, TV screens,
and social media feeds. Calls from concerned re-
Ratives he hadn't spoken to for a while. Strangers
arriving at his village on the border between Od-
isha and West
A hundred hours h:vu. passed, yet Bala, 55,
still can't make serse of it. Why had his only
d“h':ed" bright, determined woman of 20

"ukarwa (name changed), a B.Ed. student, had
herself ablaze on July 12 on the premiscs of
lhe Pakir Mohan (Autonomous) College in Rala-
smr, Odisha, according to eyewitnesses. She had
been staging a protest against the college’s al-
leged inaction on her formal complaint of sexual
harassment by the head of the Department of
Teacher Education, Samira Kumar Sahu. She suc-
cumbed o her injuries two days kster while un-
dergomy treatment at AIIMS Bhubaneswar.
‘Thousands of people who did not know her at-
tended the cremadion in ber village, a gesture
usually reserved for the rich and famous. Her
ues-
T
dress complains of sexual harassment.

Death in a hospital
Seamdonzdukmmcﬁvmymiofbhhm.
d by familiar and faces, a
day after his daughter’s cremation, Bala can't say
much, “She is gonc. What is the polnt of speechi?

He remembers that around noon on July 12,
his mobile phone rang. He was in college, where
he works as a clerk. He was informed that his
daughter had just set herself ablaze outside the
office of the principal, Dillip Chosh, and was be-
Ing rushed to hospital. “Before wild thoughts
crossed my mind about what had happened, 1
gathered my family and we rushed there,” he
says, From lkw district-level hospital, Sukanya
was referred to AIIMS Bhubanesvar.

Over the next few hours, many family mem-
bers would travel 200 km from the village to see
her. By then, the State government, worried
about the political fallout, deployed an cight-
member medical team to attend o the student,
She was put on a
venrilator. The Chicf Minister arrived at the Biju
Patnaik International Airport from Delhi and pro-
ceeded directly to the hospital. State Congress
president Bhakta Charan Das also visited the hos-
pital to show his suppore.

*1 couddn’t even bear the sight of my daughter

orts on her death, her familvs shodk, and the political

complaint to
the ICCwas
leaked and
she had
become

the butt of
jokeson
sockal media
VICTIN'S
TROTHTR

anic that followed

batlig for ber b, Her entice body vas
* Bala says.

Onjuly W, the President dellva-ui the convo-
cation speech at AIIMS Bhubaneswar, where the
fifth batch of stu was However,
the conversation was more sbout the allegation
of sexual harassment and the critical condition
of the woman than the institute’s journey.

After concluding her speech, the President re-
quested to visit the Burn Centre at the hospital.
She was accompanied by Governor Hari Babu
Kambhampati, the (M, and Union Education Mi
nister Dharmendra Pradhan, Hours after the Pre-
sident’s departure, the hospital issucd a bulletin
announcing the student’s death.

Complaints and answers
Accoeding to her family, Sukanva was 2 hard-
working student and secured admission in the
college in 2023-24 based on her Class 12 marks.
“My sister was multitslented. She had taken
training in martial arts to become a master train-
er in scif-defonce in college. She was designated
s an Aapda Mitr (disaster response volunceer
as part of a government programme) and even
acted on stage,” says her brother.

According to the family, Sukanya was a mem-
ber of the Akhil Bharatiya Vidyarthi Parishad
(ABVD), the student wing of the Rashtriya

Swayamsevak Sangh, and participated in its ac-
tivities since her higher secondary school days.

On June 30, supported by ABVP members, she
filed a mmplalm at the Sahadevkhunta police
station alleging sexual barassment by Sahu. The
police, along with her brother and ABVD mem-
bers, then met Ghosh, She also approached local
mediaper;

sons and said she had been barassed,

dhes In front of he portral at
Odih;

The details of the meeting with Chosh wer=
documented in the police station diary, a record
of all complaints before an FIR is registered. Ac-
cording to the police, they did not proceed with
lodging an FIR as the principal had sssured them
that action would be taken within five days.

The following day, Sukanya wrote a formal
complaint to the Internzl Complaints Committes
(10C), & body that every organdsation in India is
mandated to have by law. She told nkdwm
that she had submitted the complaint to the prin-
cipalon July 1.

As per the complaint, she had met Sahw on a
lawn in the college six months carlier and ex-
plained ber academic struggles. He allegedly of-
fered to help, but asked for a "favour” in return.
Unsettled by the word, she asked what it meant.
The teacher had, as per the complairt, sald she
was not a child and old enough to understand it.

Sukanya accused the teacher of somal harass-
ment and mental torture, demanding action. She
said hehad once threatened to ruin her academic
career if she didn’t comply with his demands.

On the same day, she spoke to the medis, de-
tailing her allegations. She also took to X, taging
the CM, the Union Education Minister, the State
Hly\er Edueation Minkter, and the MP MLA,
and District f Balasore, to b

Friday, July 15, 2025
MUMEBAI

dence to suggest that the teaches had sought .
wours from the woman. There %as no one to cor-
roborate the allegation,” says Copamudra
Mohapatra, an independent ICC member.
One of the s surrounding the stu-
dﬂ\rsdeamkdﬁpuwawiekkdby Headsof De-
llegges. Here,
Hol)lplwad.onﬁmxml.c \'hvs/d.rs&xmum,
finafise the list of examinees, set question papers,
and decide who evaluates the answer scripts,

Sukanya's brother and Nayak sey that it was
because of this power that her 60 classmates
signed a petition certifying Sahu's character a day
after she had filed the complaint. They then sub-
mitted the petition to Ghosh.

Minati Sethi, a teacher in the English Depart-
ment and member of the ICC, says, “The commit-
tee had changing the HoD and making
the post rotational, but that was not accepted by
all. The accused teacher remained in his place.”

Sukanya's dassmates also point out that Sahu
would punish students for disciplinary issues by
making them stand outside the classroom and
perform yoga poses like tadasana (standing with
hands outstretched over the head). An 10C mem-
ber says onc of the committee’s recomm
(imu waes that Salw reform thhbelnvlour

tion to her allegations.

According 1o Slbhra Sambit Nayak, an ABVP
member, Sukanya’s name was not on the list of
studenss cligible to sit for the end-semester cxam
released on June 29, She had been missing class-
s, he says, citing different reasons: the self-de-
fence programme she ran in college, her moth-
er’s surgery, and the desths of her

uwu. say
Mlhmmﬂdﬂeﬁn}mnuﬂlﬁedﬂﬂ.m
bers say they did not have any understanding of
the POSH Act and received 1o orientation on its
provisions or guidelines.
Onj\iy 14, the Hd‘n FEducation Department
coll:g: to form in accordance with
lhe POSH wﬂdn 24 hours. The com-

A member of the 10C said, on condition of ano-
nymity, that Sukanya'’s attendance did not go
beyond 40%, falling short of the required 75%
needed to sit for the exam.

However, Navak claims that eight other stu-
dents, who did not meet the sttendance cut-off,
were included on the list. He says despite Ghosh
offering Sukanya a chance to appear for the ex-
am, she chose 1o pursue her complaint formally.

“She felt she was being singled out. Her com-
plaint to the 10C was leaked &nd she had become
the burt of jokes on social media,” Sukanya's
brother says.

Ghosh was suspended and a new principal
was gppointed. The college did not respond to re-
quests for comment on the matter,

Internal turmoil
Umhl!:cwmﬂl-hrmof%mmﬁwul
and

s Cor-

mittees had to be functional, with provisions to
display names and phone numbers on notice-
boards of colleges.

Ghosh later told the media that he had re-
vealed to Sukanya that the ICC's findings had
gone againat her and that she should let the mat-
ter be or face rustication. She became enraged
and sct hersclf on fire despite his attempts to
calm her down, he said.

In the aftermath

Sahu was arrested, Ghosh was taken ingo custo-
dy, a high-leved committee was formed under the
Higher Education Department, and a probe by
the Crime Branch was ordered. The National
Commission for Women took suo motu cogri-
sance of the casc and the National Human Rights
Commission sought a resporse from the State g
vernment, The Odisha government announced
an ex gratia of €20 lakh fm Sukamya's family.

oy

place

(POSH) Act, 2013, t
misston {Prevention, Prolubition, and Redressal
of Sowal Harsssment of Women Employees and
Students in Higher Educational Institutions) Reg-
ulations, 2015, every institution needs to corst-
tute an 1CC.

The Fakir Mohan (Autonomous) College's
website listed an ¥CC with the mandatory teacl-
urgmd nor-teaching staff, but did not lista st
dentrep andan
wember, both essential under the guidelines.

As per a notification from the cull:g onjulyl,
it had appointed a social activist as the cm:rm]
member and three student representatives,

The following day, the notification was re-
vised, with the name of a student
replaced. Over the next five working days, the
committes members rpu&zlo the woman, her
father, teachers, and and da
report on July .

During this period, Sukanya, with cther ABVD
members, met Balasore Lok Sabha member Pra-
tap Sarangd and sought his intervension, The MP
later told mediapersons that he had spoken to the
police and the principal,

“After we

examining numercus stakeholders,
huded that there was 2 lack of conchusive evi.

e

MEnister Naveen Patraik ssid on X, *She did not
lnse her kfe m]dy to physical trauma, but t the
that abandoned her

in her fight. This is institutional betrayal — a
planned injustice.”

Before consoling Sukanya’s father over the
phone, the Leader of the Oppasition in the Lok
Sabha accused the BIP government of pushing
b to the brink. “This ks not sulcide; it is murder
archestrated by the system,” he asserted on X,

Ougside the college, students now hold candle-
Light marches to mourn Sukanya's death. Whetl
er she meant to take her life or not i difficult to
say, but it will be entered into the records as
death by sulcide.

In response to a recent question in the Odisha
Assembly, the CM said 72 students had taken
their own lives In government and private
schools and colleges from 2020 to February
2025, Some of the reasons attributed for mkhg
the step were mental pressure, harassment, and
mmulheulhmugs

(If you are in distress, please reach out to these
24x7 helplines: KIRAN 1800-899-0019.)

satyasundar. bithehindu. co.in
»

A
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Jamshedpur News : THSITTH 3T I dagTd! bl dhr GRR Rerad iR
TSR A ferdm 3

https://www.prabhatkhabar.com/state/jharkhand/jamshedpur/nhrc-took-cognizance-of-
the-complaint-filed-regarding

July 17, 2025 1:22 AM Rajesh Singh
IR Usie 3NR YR &1 9™} fobar Aifeq

Jamshedpur News: THSITTH 3RUATA &1 IGaTell & ATHA ! AB ITHIG Db dl RH
faro] &t 3R ¥ 31 T RIBTId F SR W I THAIIGR SHTANT (TTTISR) 3 G
foram 8. 39 dey W SRUard UeeH SR URINH &I Aifed SR fhar 8. 15 78 &1 IRY faw
D 3R I AT B FRIeprad o1 T Y. T SRIY T -7 T b THSiey 3Rudie § &d
iR, foorel 1 dedhd! IRl e, Ta1 &1 HH T@rs R THad dAfean & 3ol & 3HE &
A SRt Ty 3 81 T B, IR X ARiel SR I Uil & M SifieRY @1
Jeetg PR faar. YR gRT 9ol T fawgd Rierad R AP AHaieR SmanT A fifed
SR} foraT €. ST A 39 HHa H SRUdrd Uee ¥ ofdTd dad b § iR Aid &1 fawga
fROE At g, dIfds 3 &1 HIRATS B of T,
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qHIUd: gl ¥ AHfgd TR’ Hd § Ieid 9 gRATon SiSid ol
TSR &1 Aifcd

https://hindi.theprint.in/india/panipat-nhrc-issues-notice-to-railways-and-haryana-dgp-in-
gang-rape-case-of-a-woman/843784/?amp

17 July, 2025 Suresh Madhav
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2013 H GO ¥ ATqdT HRERT Y fadhdl A H TSR 7 AHfIHBRA] Bl
TS bR, Aifey foar okt

https://www.jagran.com/jammu-and-kashmir/srinagar-nhrc-reprimanded-officials-and-
issued-notice-in-the-case-of-kashmiri-shawl-seller-missing-from-punjab-in-2013-
23986858.html

Thu, 17 Jul 2025 04:38 PM (IST) Raziya Noor & Rahul Sharma
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THT Ugdl Uole | ATOdT 81 71T AT
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Qe S 1 S fobdT Hal ol
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foaT, Qi PIs Baal T8l gaf| IR YA YT A H8T, Sl BT U F URAR &1
gfafifeicd R € 3R SlaTacg! ! adhiad Rd & | U o= o 31fid Ty ¥ IRaR &1
SHfATETar & 384 & forg goieR foar |

YT 3 39 910 W IR 1 o5 39 ARt 1 U S gel & FU H e) & ST AR,
§feth Y UG AFANIGR fodl & =0 § @1 ST 1T, o= 0 ¥ vardt st oik
Th_IaTell & A 31 dTell HHGNRAT Bl G&d gU, Sl SRR 37 Isal | fom1 Tt gram

T a1 TR USip0 & HTH Hd & |
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Bihar Latest News: SITg-cIH & R/ T Udh gl URAR & 5 7T i g bl

HIHTT.. AP A UBR AN G-I id-Sieiidt 1 SRY fobar ifed

https://www.ibc24.in/bihar/purnia/national-human-rights-commission-issued-notice-to-
cs-and-dgp-of-bihar-3166652.html

July 17,2025 12:30 pm IST Satya prakash

8 JATs, 2025 ! YHTRId HIfSTT RUIKE & 3UR, IRAR & THHAH SHifad 16 T8I TSP A
gferd &1 Samn {6 et 50 AR 1 g 3 R H it 3T Su@! A IR Sg-cHT &
P 3RIT TAT

Bihar Latest News: GfofdT: 51T AE SUBR SHANT (TSR A Teh Hifgar Rur &1
Wd: TIH foran 8, i SR 6 JaTs, 2025 &1 I1d fagR & gfofar fore & sg-aFr &A
& Hag H SFIYfad S & U g URAR & Ui e, forms o9 afgany +ft znfira o,

I BT AR TR gAT HR &l T3 3R 2dt ! STt ferm 7 |

T ferd 3R Yerg HETHGe i ey Skt

START & SR FHER RUIE &1 fqw-a¥g afe 99 8, d I AHaiGRI & Ieao- &I I8
TR g1 81 3UfeTe ST = fogR & T Ofta iR 4o Hgi-eie &I Alfcd Skl 6
AW B ST &1 gdq RS 3R SroRfaat o1 ARuaR) afgd < gwre & «iar fawga
fearé 7T 21

IRET AT HA & A

Bihar Latest News: Wﬁﬁﬁnmﬁ 166&%,@mﬁﬁwtﬂ%ﬁqﬁﬁﬁ
BT THHH Sifdd AR 3R 3T TP U1 BT U 8, B! IR UaH B 3R
ITD! JR& AT B & 1T 619 Hed Iom &1 ot Az fean 31

50 QT BT HIS 3 BT gl

8 JATs, 2025 ! YHTRId HIfSTT RUIE & 3UR, IRAR & THHAH SHifad 16 T8I TSP A
gferd &1 §dm fos T 50 AT bt i I oR T it 3R ST A WR Sg-eHT B
P ARIY | HIS A U8 TP Af Bl SO IR 919 & §81 Y Urel, T Af & s
3T URAR & Tt et R H gHa &R fear 3l 39 IA 8 39 9t &t gar R <
T | gHATER! A ST H ST IR R M@l B 3b IR J TIHT 100-150 HeX X o SHR
ST &1 S | ST ST 8T § fob Uil &7 2eh U1 fob 7779 & Teb g b1 Hid 3R S1ARY 1
DRI GifSd URAR GRT SG-CIHT AT UT|
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B d dF-¢H P cddR AT | Xd, A IROR, Jie AR Bl
TSR BT A"

https://www.ibc24.in/country/nhrc-issues-notice-to-railways-tamil-nadu-government-dgp-
over-school-van-train-collision-3166785.html

July 17, 2025 1:30 pm IST Manish Naresh

S e, 17 s (M) P THATRIGR ST (LRI A AfiaTg & Fgiar o
T U WA a1 3R TIoR ¢ &1 TR W o SE1 &I Al & HHa W Wd: 99 od §¢
FEWIAR B ¥Ad ds, UG DR 3R 5T Yo TeTHeRd oI ey SIRT fHar g
3{TORT A U 99 | &gl fb 39 Hifgar & o8 @eri o1 Y914 foran § o8 we1 M g fe
3116 TS B HSIAR fofdd H Th A9 I IR T @A o UoR ¢ $i 9uc H o T,
forr < sl 61 Hidl &1 775 3TR s 3= UIg e 81 U

TN 7 el P afe Mfgar & s @Rl 7 & TS THHRI et §, dl I8 AFaNUDRI B
Iog T TR A saT g

T ISy H SN A Yd die & e, Yo T, dHeTg & G- 9iad 3R gfer
HRIHCRI® B AIfeH SR} X &l Iwig & Hiar fawga Raie Al 81 ko & uraal &t
A W fYfS &1 +ff Ika a5 &1 Hel T g

ZfRUTYdd 3 T § fob Te1 & GHY Aad SHIRAT BT WIed §c T, Afp a1 el 3 &3t A
T4 & foQ e @iem &1 3mg fhar| agl, Irae iR Ue urad 1 A <ral f5ar § f wies
T 3T T

g1eY & JHY I8 | I1oe Jfed IR B JaR |
G207 ¥ad A g8 +f gar fos TEfid dad ik IR iU & o &t wWigfa g Yad

e & Ty < 1 gt &, fe fUsel Te ara & fTen Fader 3t 3R 9 Srgafd 6l & o
EI gl
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NHRC 28 S[aTg I UST Yars] fham-giery 316U &1 gall Siid Bl

https://jantaserishta.com/local/telangana/nhrc-to-conduct-open-probe-into-pedda-
dhanwada-farmer-police-clash-on-july-28-4152995

17 July 2025 2:38 PM Payal

Hyderabad%ﬂ?la'l?{: TI'@HWT@IW W(WW) 28 \gmléﬁ S| fffIET
YATST geT &1 Gall Sid M| U Iabid, 31Ts M7 A4, 7 TN § e foham 3R 3R
TN o e = 1ot T IR ST haed! @ o Raew sfigiad o 3 [ &
RIATE SIS A g [T 3R 3T BT IS T | TITISHRET = AT IRBR BT Hol
30 A § gl f 98 g8 YAd o1 & siicier 9 g a1t arT SRt & 9yl Ta18! ¢
T 3R TR AT H | AN = 7 Ffed &. IHFHWI I0d MR Soidt 87, fords &1 1
B & IR PRars RUId i &1 &
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qHIUd: gl ¥ AHfgd TR’ Hd § Ieid 9 gRATon SiSid ol
TSR & HIfiey

https://www.ibc24.in/country/panipat-nhrc-issues-notice-to-railways-haryana-dgp-over-
woman-gang-rape-case-3167299.html

July 17, 2025 6:27 pm IST Suresh Madhav

T faedt, 17 Jerg (HTST) AP HFETYSR START (TTUISRE! 3 ¥eid e Td g
Tferd U 1 3 TRl R §e R 1 Aifey ot fd €, R a1 man © 6 uriua &
TS Wel o o Wil feey H U Al o 1Y HiYd IR IR A TR fodT T 3R
e T RIS = 39 Y P uelRal R % foar, o 39@T e R &e |

gfer & 26 S o1 A P WU H g dras & I ¥ad o TR Afgan fireh off, foraer
AT | TSl I 38T g

3TN 7 T 5 | &gl 7 I T Hifsar Ruid &1 Wa: I3 fern 8, S8 we1man g
fob 24 S 1 §RATUN & U 2R H Ueb W ¢ o Wil {Soal H Uep Al &b H1Y By
IR R IS TANDHR 601 T 3R 918 & SRR 3 39 X &1 geRal W b faa|
ARET BT TH R ¢ ¥ He 111" |

3TN = U § o SR TR 98! g, df 39! favg-axg AFaieRl & Iecad &I TR
e 3oKdl g

SO, TIUGSRET A Yad 18 & sieaer 3R gRamn & gfe meiHexe (o) &I
AT IRt R & qwarg § faxga o ol g

3TN A Fgl 7 Ui & difsar & T ) fRufa 3k if¥eial grT 39 weH fu mu
qafaot (afe ®1s g) BT faavur id g &1 IHIE 8|

3116 TS DI Yeb1RId Hifsar RUIE o S8R, Aigdl & Ufd A 26 S &I gferd § Risvrra
gol Hrs T, Forad grar foram Tam o foh 24 JH &1 3% &1 U SFTS & 91 ¥ SUD! Udll
RG]

TSR A FeT [ e & SR W, I 3 Sid aR IR danf s gamr sk
AfRS I ¥d Th TR U

¥ | Fgl T 7, “Hifear Ko & SruR, tifed afgar A gfer &1 fau o= sa= o
AT T § foh a8 T U Hg Ugd 30 <iF UTd & dic &1 Hid & §lg 4 3(a9e 4
S Y8 ot 3R 24 T &1 30 Ui W IS & 916 TR Y Feit T8 A1
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T & SIIR, “TdM™I S 38T § {6 98 IFiud Yod W W 9a1 ff, Tt v sireet 39%
T 3T 3R IV U Wa! o B Wiett Sl & & 74T, et I ISP 1Y TR fHar!”

T & IR, 916 H &1 3R AN 3P 1Y 3T T SR 41 A difSar &1 A <ot faan|
P TIE AHRIUT I AT o T 3R I DI el R G fear, foRid a1g T ¢ Sud
NP SR Y TR TBI

[ ¥ 31 FHel T ¢ foh AT P offd oI’y § MR 31l 9 Pig ARWIRT 81 88 &
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TG o d o gTadT : TTUISRET = o T3, ¥ad 3R I WBHR
Tif o
https://www.newsnationtv.com/tamilnadu-school-van-hadsa-nhrc-ne-liya-sangyan-
railway-aur-rajya-sarkar-se-mangi-report--20250717131341/

17 Jul 2025 13:30 IST

5 faeeht, 17 A (SMEUTTN) | IS TSR SN (TTUISRE) 3 afiarg &
FIAR 57 T 8 TS P! g3 o1ed W Wa: I [T 39 g1y H Th W a9 B ¢ 9
g gl T8 o, o ofiF o=l @t did 81 s oY SR &g 1R U 3 U 81 Y 3|

3TN A 39 A H Yad dis & 37eqe, Aarg & G 9rad 3R Iod & gferd
HEIHGRIS (StofuT) ®I Aed SIRT Hd U &l 9ig o iR fawqga Rulc ¢ &1 #5515

Hifear RUKH & 39R, I8 gTe9l 39 Jad g3 9Id Us UHoR ¢ U AFaRied aad
SHIRAT ¥ ToR I8! At 3R I IRM U W dl 7 981  UR HRA B DI HR gt i
ST ST Y81 § fb WTed GaT U7 3R i GR&T IR Hidh TR AlN[g et ot | ¥ HRuT
e 9 ¢ ¥ off CavTs |

Hifsar RUié &1 I dd g TTea3iRE 1 Fel fo afe g8 R g g di gg iR =u 3
AHATIPR] & Iedo BT AT §-1dT 8 | IfAY, 39 Yad dle, ¥ HATAT & 37emef, Iy
& eI & G- 9id SR g HgTHe=I® & iy oIkl $R 59 ATHd IR &l 9«ig &
iR T faxga Reaid w8, oraw gen & uraa gu safaaal o adam ey fRufa ot
TS B

frad 7 gg +ff Ire oM @ {5 59 Aad ShIRAT Bt oI IR Ueh 38U M o1 aioiT
Ugd ¥ g Wigd 81 gbi g, Ford ST Yad gR1 Aot <t o gt | e, fUse ue a9
forer e, faRivesR e Saidex gRT SIHfd 781 AT S & HRUT A0 SR = 8t
EHE:cal

AT UICaRH B (IRUTE) 3R ST TR &1 ¢ 3 39 8168 &1 Siuaii® o &
HR G g, Il ol & Ta! HRUN BT IdT ST o Fob 3R TR 9 &1 5T 9 |
UM 3 3y fean 8 b o & st & 3R R IRId sRars o st
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Al U ¢ § Ageh ghH : AP HHAYBR AN A defd b RUIS

https://www.amarujala.com/haryana/karnal/woman-gang-raped-in-train-national-human-
rights-commission-summons-report-karnal-news-c-244-1-pnp1012-140457-2025-07-18

Fri, 18 Jul 2025 02:47 AM IST Bureau

gHIud | ol o Afg e ¥ Hoas Yed TR W ¢ H Iifgs g&bH & AMHd § IS
AHATIPR SATERT = T o 81 AFaeR 3T 3 Yad dis & IR 3R giamn &
SOt ¥ 1 TwTg d Uahul & I RUIE dad &1 ¢ | Y g difsa Afgan &1 ver feu e
T3MaS B Ht STHHRT AN § | TILGSNRE A 30+ TR HIfSaT Wehid Ta R gie dx
SOH! SHBRI 4T | IR, T AT H TSRS DI AW OIRT ¢ | TH3TSCT GRT XAd HHART
ﬂﬁagﬂ?&nﬁﬁu‘fﬁwmww% D! AR B! Uga it 9 gt &1 o
P gl

UHITd o foar AT &3 DI g arell Al & 1Y 24 T DI I DI $9&F I0d W W
TSI ¢ & et fosd o AHfgd g5hH gl UT| U SR SiETel = TS &1 T34
foram o1 o 16 SITT-3aT A TS off | THSMEE! A U Yad HHART HolHaTd 3R gl
31 IRIYT f1aH SR T[ATE &1 TRTAR R oid Ul faa o7 | ST SR &) g HRA
A 3t THHSE &) Ihadl g1y 78T B

39 3H AT BT AP AFAIIGR STRT 3 Td: T o1 ¢ STANT = Xad 91 & JaRH
3R SISt gRATo | 4R UahRur St RUIE dad &1 8| 3TRT A & 9iie # U0 &l T
Yo, Afgan & wWrea iR sift d& Afean & e gaias! & S-eR A7l g1 ST
30 TR TR ¢l IR 3qD! TSR <1 B

RS & §1¢ UIfSdT &I faeett S aret =1 & a1 fear ot

Oad & fohd & P X+ arell AfaT 24 S &1 @R A A9 g5 1| Afgar & 9y Hoad
YAd WA R TSI TH ¢ & food & YD g5hH g1 UT| IRaEId & a1 SR =
Afge & foclt S aTelt ¢ § 97 faa oT| AiHgd g IR 98 968aN glad H ¢ 4
IR T3 At 3R yefal & o Hic T hradm IR & 191 UT| 25 S &1 Al oI SRt
o 3 dsitens Agdew & Yl w=rar o11 Afgar & ufd 3 STt TaRET fvar um & gof
FRTS | SUIR & SR dF Jals &1 Afga A fafdcie &1 g&hH g &1 a1d aars | o
S1G SY®] o1 Tl A1 gferd o1 &t | gfery = Afge & 9 fod df S8 o3l s |
UTHIYd Yed WM R dREd g ! a1d Hal | 39d §14 fhdl YT gierd A STRI TH3HTE 3R
o1 R SR} THITd T Wolt | T SHRY ° & HebaHT gof B HIH Bl quiT
& g3 | I $t THRAT B ¢/d gU THUT SHRUT SfaTar 7 Gas & il TH3HIge &1
T3 B 16 ST DI AT UT| TISATSE! A Sid & 916 HO&T ad T W Tl ¢ & fosd
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o g5hH g @1 gy @1 At 1y € 3 SRITET Yoid SRt HeHard iR Th 3= SRt
e &1 IRTIR o foram o1l IfAaR & dR SR e &1 ARTIR fasar am a1l

T d 25 S &1 ard a1 | iyl off afgan
- 24 T &1 Aigell W I FAdpelt, I I Foad & 39D 1Y gHH gl |

- 25 I &I Afgdl AU H grd a1 H e, Yad A8 W <P & ddl § HIax IR &
T

- T T ) el o & & fen ) et ol @
- I TS 1 Afgel = g&bH €I 1 a1d adTg |
- IR JATS DI fHar T gferd A STRT TH3HTS SR Gof R UHiud SHSRUt & 3eft|

- 11 AT DI a1 SR oI THeMmEe! 7 IRWR fardr, 12 &1 aFl &1 &l fed & RAig
feram|

- 12 TS B AR SRIYT e &1 TRUAR foeam |
- 13 QTS DI AHI BT SHETed B U= HR 1S Rd § ofd O feam |
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2013 | GO ¥ ATqdT HRERT Y fadhdl ATHd H TSR 7 AU} Bl
TS bR, Aifey foar okt

https://www.jagran.com/jammu-and-kashmir/srinagar-nhrc-reprimanded-officials-and-
issued-notice-in-the-case-of-kashmiri-shawl-seller-missing-from-punjab-in2013-
23986858.html

Thu, 17 Jul 2025 04:38 PM (IST) Raziya Nor & Rahul Sharma

FITR & IS AFAIIDR ST A SHL-DHIHR b SHUBIRET DT 12 el Ugel &l §U
HIART Aia fachdT HoR 388 $UR & Ad H ffshaar W Aifew ok fam g1 HeR 2013
T AR # W 99 ¢ A 3R 99 I AT g | 3T 7 SAfABal ol KU S 1 &
forT IR TTg &1 Wy fan § ddraHt & § foh fawadr R &1 driarg! 8l gl g

SRUT HaTeardt, SR | T AFATIGR SR (TTTASRE) = FH-HIIR &
RIHINGY B Tp ANfeq oRY fHar § aH T HHRY wid fahdr & Tg&w g &1 § argdl
B & AIHA H 370! ddl MSpadl IR 3Ridiy oaad foean, S i 12 9ra 9+ st
THT Ugdl Uole | ATOdT 81 71T AT

AT Afad HoR 3gHe $HR YHTGd! foTel §aars] & gl Je/aR &1 Far §1 98 Hrd
2013 T USTTd & AR T Sofifddht HHM & ot @R I Adbdr 4Tl 98 tR-8R SR a8
Qe S 1 S fobdT Hal ol

19 AT 2013 P HAR DI SRR IR SR H <77 7T AT ISP §lG J 3D IR H Bl
R T8I e 81 3P uRaR T e § i 3if¥e v 9 diet ik sifAfdaar & fRufa d

gl

PR & ATIdT A § 99 U5 Gadls] & Uh RTINS SRIbdl 3R abid AR IGd
e &1 SNUATRS RIGTId & 91 3§ U 81 I o 3R HIAR 9 AFATIBR SN
(P TITISMRIY) BT & 3BT fan graifes, 2019 H T 3R IR & FHg R U™
& ¥Y § GTfe & 918, SThUqUASRY! &I T & far T, foreyes HRur AmHer et o
RIS HFAYDR ST (TR BT RIFIAR B fear |

A & fTHERT TUTAH & 918 ¥, TITISRAT A Siid § slaice! R URaRidal gHiEd
TR & U B3 Fa IR P 81 17 SagaR, 2023 I, TIUGSMRE! - gadre] & aky
gfera sreferss (Tauadh) o Few faar o 3 St et 331 7T wedl, afe 1§, 3
foga RUie vegd ®31
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Sird 1 R & IR H BIS 319 TSR] 81 41 T8 | 3P 916, 6 deR, 2024 Bl U Alfed
WSl 7T, Wt SRARY iR & Wrefes SRR oA § fawa I, o omai 3 duifad
AFATYSHR I 4 o ATH § ISR & fdreHe® R & wu § afofd el

319, JaTs 2025 T SR 30 Fday 3R sifaw Afew &, Tiwgemadt 7 sif¥ieial & dfea
RO S I3 & T IR AwIg &1 98 W1 &1 g1 ST A =ara of g fob srare o
At aaTeieR TRe0r 3fAAaT, 1993 Bt YRT 13 & dgd U [Tl BT JUART HR
g g, Ford SfIHIRGT &1 afadiTd ©0 ¥ Iad ST 3R TR-3UTe & forg St
HTIATe! Y& AT M 5|

HOR & URAR & Y, 12 A1d e I8 SR gQa, JaTdl &1 81 ¢ | 31 goft! ATal-fUdT 3R
YIS-T8 - IR-R R SR, IASHITdD U1l 3R AFaIeR Ferl 9 ¥
foaT, Qi PIs Baal T8l gaf| IR YA YT A H8T, Sl BT U F URAR &1
gfafifeicd R € 3R SlaTacg! ! adhiad Rd & | U o= o 31fid Ty ¥ IRaR &1
SHfATETar & 384 & forg goieR foar |

YT 3 39 910 W IR 1 o5 39 ARt 1 U S gel & FU H e) & ST AR,
§feth Y UG AFANIGR fodl & =0 § @1 ST 1T, o= 0 ¥ vardt st oik
Th_IaTell & A 31 dTell HHGNRAT Bl G&d gU, Sl SRR 37 Isal | fo1 Tt R

T a1 TR USip0 & HTH Hd & |
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JWR ST 236 HoUS 3R TH off Tt 78, TABS R I H TIUSRE! &1

https://hindi.newslaundry.com/2025/07/17/uttar-pradesh-236-encounters-and-not-a-
single-convict-nhrc-remains-a-mute-spectator-in-encounter-raj

17 Jul, 2025 Pratyush Deep

Ul # AT AFAIIBR SHART & b Rebls BT AR ¥ 31880 B3 W Udl Il § b
3TANT Had I ST DI &1 GIexT 8T &, o GR I P IUHT AHVE ©.

Tg ROie gfery sarefadl &R smeumid gHR! Wiel 4R &1 3w 5. sl RUicy & e &
5 RIdeR, 2021 P IR U & geic H MTeh I BV TR T 9 SN 2R BT B aoll. 39
50 T & fhT 7 3T Ul ¥ Fel fh I TR o1 7. 39 Yo A Hidd IR R Sars
o foTQ G . S1Y °e 91G IUD] BIH §¢ Bl T Yo dob, SR &1 i o 9 81 15
off.

WRBRT TAM & AR, Ryt 1 & SHTal H 1 & T8 " dax” & Raeh U gierd
TR TN T, gt Gors H S & oty H el @it 3R 31feres | a8+ & BRI
RECIRE IR RIES

Afdr1 IGd GRAR DI Yferd BT 7 I a1 3.

YT H & Yo fifat 3 afksml &) admn o1 3 S ard § 8iR 3% 3ade & WaRt
3RTATd H Helf 1T 41 B, O Ui 9t Ugd, <l 3% YRR fSTal SRgdTe ol 4T,
SEEIRIEEISIRIER

TR B dTelt 91d I8 8 b S & urg &) arsaid I off 3R 37T i RIS
Repre 71 U1, Afh= A a1at &7 €1 39 RadATs B, 5T bt IR, I 3R IR
AT TR IR TH3MTSIR &0 bt T3, foH Ui 3 Al & a1 i 9,

SIRIH BY Udl SIS A 39 JHd H U1 1 JHHIG AP AHAISR SN (TTUISR)
T &1, S G BIE & 2014 & PUCL F1H YR WRBR & LagTRIe® Had & agd Bl
JeWS! @ g S & e $ified o

QAfh T8 3R TS ST1d & oI, SIS B! HIHBIST o3 BT FTHAT BT UST. T8
HIAT T 14 HEH b IPTT AFATYDR STANT &b HH 8T, Forics sTa ST A gierd
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Afgdl A TRY A | Steidl gRamn &1 NMeTAP AHANISR 3TN A
forar I3: IuRAA Yed e I ot 7t Raid
https://www.bhaskar.com/local/haryana/panipat/news/panipat-woman-gangrape-case-
update-haryana-news-nhrc-135467667.html

17 Jul, 2025

RN & UFiud &1 g+ aTell T Afgel & 1Y $oa ¥ad W' W ¢ § TRy gqd o
TP AFAISR SN - 9 ford g | T AFaTeR STanT 3 e sis & e, 3
T 3R g & e HeIHeRia(DGP) I Aifcd SR % Aid WR 2 IwiE & HidR
faar ¥ furd Ot g |

ROié & difgdr & @ ot R 3R fieial gR1 3 UeH fbu 1T gareas (@fe ois
B)) BT farur Infe g1 3ifea g

Tifew # Hifsar Nad o g9 T snyR

ST AHATYSR SN (TTTFSHRE), 3 T Hifgar Rurd w I3 foran 1| forad sraman
a1 ] f% 24 5, 2025 o1 §RAT0N & UMD WER H TH Wat ¢ & Weit fes H v Afga
& 1Y ST IR W TR forar T 3R a1g H SRR} A I/ ¥ o1 yeidl R T faa,
el U ¢ ITh R P SR I ToR TR |

T §RT 26 [, 2025 1 A &Y WU H &g Hias & IR ¥ad b WR Afgdl &1 urg
S & 9T, ITHT 3dd § 3T I 61 8| RT3 o g {6 afe gamem R ot
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https://www.amarujala.com/india-news/nhrc-notices-to-railways-tn-govt-dgp-over-train-
school-van-collision-at-level-crossing-2025-07-17 ?src=top-subnav

Thu, 17 Jul 2025 02:05 PM IST Shiv Shukla
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NHRC Notices Railways And Haryana DGP Over Gangrape Case of
Woman In Train Compartment

https://www.outlookindia.com/national/nhrc-notices-railways-and-haryana-dgp-over-
gangrape-case-of-woman-in-train-compartment

7 July 2025 6:23 pm

NHRC intervenes after gruesome details surface from a alleged gang rape case in
Panipat

The National Human Rights Commission (NHRC) has issued notices to the Railway
Board and the Director General of Police (DGP) of Haryana after taking suo motu
cognisance of media reports concerning the alleged gangrape of a woman inside a
stationary train in Panipat, and her subsequent abandonment on railway tracks in
Sonepat, where she suffered serious injuries after a train ran over her leg.

According to an NHRC statement released on Thursday, the incident took place on June
24, with the woman later found by police on June 26 near Hindu College in Sonepat.
She is currently undergoing medical treatment at a hospital.

The NHRC said that the content of the media report, if true, raises serious concerns
regarding the violation of human rights, prompting the Commission to demand a
detailed response from both the Railway Board and Haryana Police within two weeks.

The required report must include the current health status of the victim, details of the
ongoing investigation, and whether any compensation or assistance has been provided
to her by the authorities.

According to a report published on July 8, the victim’s husband lodged a complaint on
June 26, stating that she had been missing since June 24 following a domestic quarrel.
The police, acting on the complaint, launched a search operation and discovered the
woman on the railway tracks.

In her statement to the police, the woman reportedly said she had been suffering from
depression following the death of her three-year-old son about a month earlier. On June
24, after an argument with her husband, she left home and was sitting alone at the
Panipat railway station when a man approached her and lured her into an empty coach
of a stationary train, where he allegedly raped her.

Two other men reportedly joined him later, and all three sexually assaulted her inside
the compartment. Following the assault, the perpetrators allegedly took her to Sonepat
and threw her onto the railway tracks, where a train ran over her leg.
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While an investigation is ongoing, no arrests have been made so far, cofirmed NHRC.
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NHRC notices to railways, TN govt, DGP over train-school van collision at
level crossing

https://theprint.in/india/nhrc-notices-to-railways-tn-qovt-dgp-over-train-school-van-
collision-at-level-crossing/2692976/

17 July, 2025 01:01 pm PTI

New Delhi, Jul 17 (PTIl) The NHRC on Thursday said it has issued notices to the
Railway Board, the Tamil Nadu government and the state’s police chief over the death
of three school students after their van collided with a passenger train in Cuddalore
district.

In a statement, the National Human Rights Commission (NHRC) said it has taken “suo
motu cognisance of media reports that the passenger train collided with a school van at
a level crossing in Cuddalore district of Tamil Nadu, killing three children and injuring
several others on 8th July”.

The Commission has observed that the content of the media report, if true, raise serious
issues of violation of human rights.

The Commission has issued notices to the Chairman, Railway Board, Ministry of
Railways, as well as the chief secretary and the director general of police of Tamil Nadu,
seeking a detailed report in two weeks, including the present health status of the
persons who sustained injuries in the incident, the statement said.

While the Southern Railway said the level crossing was closed and the van driver
insisted it be opened to avoid delay, the latter and one of the injured students claimed
the gate was open.

There were four students and the driver in the vehicle when the incident happened.

An underpass is already sanctioned by Southern railway at the gate with full Railway
funding, but permission for it is not being given by the District Collector for the last one
year, the Southern Railways claimed.
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NHRC issues notices to railways, Haryana DGP over woman’s 'gang rape'
in train compartment

https://www.tribuneindia.com/news/haryana/nhrc-issues-notices-to-railways-haryana-
dgp-over-womans-gang-rape-in-train-compartment/amp/

05:41 PM Jul 17, 2025 IST PTI

The commission observed that the content of the news report, if true, raises serious
issues of violation of human rights

The National Human Rights Commission (NHRC) on Thursday said it has issued
notices to the Railway Board and the Haryana police chief over reports that a woman
was allegedly gangraped in an empty compartment of a stationary train in Panipat and
later, thrown on the rail tracks by the perpetrators, where a train ran over her leg.

The Tribune Subscription Banner

The woman is undergoing treatment at a hospital after police found her on the railway
tracks near Hindu College in Sonepat on the night of June 26.

The NHRC, in a statement, said it has “taken suo motu cognisance of a media report
that on June 24, a woman was allegedly gangraped in an empty compartment of a
stationary train in Panipat city of Haryana, and later thrown on the rail tracks by the
perpetrators, where a train ran over her leg”.

The commission has observed that the content of the news report, if true, raises serious
issues of violation of human rights.

Therefore, it has issued notices to the Railway Board chairman and Director General of
Police (DGP) of Haryana, seeking a detailed report in two weeks. The report is
expected to include the status of the victim’s health and compensation, if any, provided
to her by authorities, the panel said.

According to the media report published on July 8, the woman’s husband submitted a
complaint to police on June 26, claiming that his wife was missing since June 24, after
they had a quarrel. Based on the complaint, police reportedly launched a search
operation and found the woman on the railway tracks, the NHRC said.

“As per the media report, the victim in her statement to the police, revealed that she had
been battling depression since the death of her three-year-old son nearly a month ago
and had left the house after a fight with her husband on June 24,” it said.
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“She was reportedly sitting at the Panipat railway station when a man approached her
and took her inside an empty bogie of a stationary train, where she was subjected to
rape by him,” the statement said.

Later, two other men joined him and all three sexually assaulted the woman. The
accused then took her to Sonepat and threw her on the rail tracks, following which a
train ran over her leg. The investigation is reportedly underway and no arrests have so
far been made, the statement added.
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Congress leader Debabrata Saikia alleges human rights violations in
Assam evictions, writes to NHRC

https://www.indiatodayne.in/assam/video/congress-leader-debabrata-saikia-alleges-
human-rights-violations-in-assam-evictions-writes-to-nhrc-1246038-2025-07-17

Jul 17, 2025, 1:47 PM IST

In a strongly worded letter to the National Human Rights Commission (NHRC), Leader
of Opposition in the Assam Legislative Assembly and senior Congress leader Debabrata
Saikia has accused the Assam government of orchestrating systemic and unlawful
eviction drives that violate constitutional and human rights protections.

Saikia's appeal outlines a comprehensive account of forced displacements, alleging that
multiple indigenous, tribal, minority, and erosion-affected communities have been
rendered homeless under the pretext of development, with little to no rehabilitation
provided.

The Congress leader noted that communities with deep historical roots in Assam —
including the Boro, Karbi, Garo, Ahom, Assamese Hindus, Bengali Muslims, and tea
tribe populations — have been disproportionately affected. Citing the cultural and
ancestral ties of these communities, Saikia argued that their eviction is not just unlawful
but also a betrayal of Assam’s multi-ethnic heritage.

“These communities are being driven out of their lands, some of which they have
inhabited for generations, without due process or legal safeguards,” Saikia wrote in the
letter.

A major incident highlighted in the letter pertains to the July 8 eviction in Dhubri district,
where nearly 10,000 Bengali Muslim residents were displaced from over 1,100 acres of
land for a solar power project led by the Assam Power Distribution Company Limited
(APDCL). Saikia pointed out that the displaced were relocated to flood-prone areas and
that the project remains under judicial review in the Gauhati High Court.

He further alleged that the demolition flouted the Supreme Court’s ruling in Writ Petition
(Civil) No. 295 of 2022, which mandates strict procedural safeguards before such
actions.

Saikia referred to the 2024 eviction in Katchutali, Sonapur, where two villagers were
killed and 33 injured following police firing during a clearance drive in a tribal-designated
area.
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In another case from Mikir Bamuni, Nagaon, between 2019 and 2024, Saikia alleged
that farmland was destroyed for another solar project, violating both environmental and
tenancy laws.

One of the most serious allegations in Saikia’s letter concerns the illegal diversion of
forest land in Sivasagar and Hailakandi districts. He claimed that then forest official M.K.
Yadava allowed the construction of a commando battalion camp without necessary
central government approvals, violating the Forest (Conservation) Act, 1980. Although
the Ministry of Environment, Forest and Climate Change has reportedly ordered legal
proceedings, Saikia noted that the damage to protected forest land is irreversible.

Saikia’s letter points to evictions in Sixth Schedule tribal areas such as Karbi Anglong,
North Cachar Hills, and Kokrajhar, where Gram Sabha consultations were allegedly
bypassed, violating constitutional protections and tribal autonomy laws.

He highlighted the displacement of over 10,000 people in Hawaipur and Phuloni, and
the controversial transfer of 9,000 bighas in Umrongso for a private cement company
project, both executed without community approval.

Saikia documented several instances where vulnerable families were evicted without
warning or resettlement:

93 families, including erosion victims, removed from Bakrikuchi (Nalbari) on June 30.
7,000 evicted from wetland areas in Goalpara.

220 families, including Christian tribal families with PMAY-G housing, evicted from
Lakhimpur in July.

Ongoing evictions in Alomganj Gaon under the “Advantage Assam 2.0” industrial
initiative, affecting Muslims and erosion-hit communities.

He accused the administration of targeting Christian tribal converts, in violation of the
SC/ST (Prevention of Atrocities) Act, 1989.

The Congress leader cited key constitutional articles — including Article 14 (Right to
Equality) and Article 21 (Right to Life and Livelihood) — and referenced landmark
Supreme Court judgments (Chameli Singh v. State of U.P., Francis Coralie Mullin v. The
Administrator) to argue that the right to shelter and dignity are fundamental and
inviolable.

He also noted India’s obligations under various international conventions, such as the
Universal Declaration of Human Rights (1948) and the International Covenant on Civil
and Political Rights (1966), which mandate protection of housing and livelihood rights.

Calling the government's conduct “inhumane and unconstitutional,” Saikia urged the
NHRC to immediately launch an inquiry under its powers outlined in the Protection of
Human Rights Act, 1993. He warned that such unchecked evictions threaten the
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democratic fabric of the state and risk turning Assam into “an authoritarian regime
devoid of legal accountability.”



HINDU, Online, 18.7.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Hindu

Cuddalore train accident: NHRC seeks report from Railway Board, Centre,
and T.N. government

https://www.thehindu.com/news/national/tamil-nadu/cuddalore-train-accident-nhrc-
seeks-report-from-railway-board-centre-and-tn-government/article69822308.ece

July 17,2025 01:53 pm IST Bureau

The National Human Rights Commission (NHRC) has issued notices to the Chairman of
the Railway Board, the Union Ministry of Railways, the Tamil Nadu government’s Chief
Secretary, as well as the Director-General of Police over the recent train accident in
Cuddalore district, which claimed the lives of three schoolchildren.

The Commission has taken suo motu cognisance of a media report stating a passenger
train collided with a school van at a level crossing in Cuddalore, killing three children
and injuring several others on July 8. “Reportedly, the gate was open at the level
crossing, and a train was passing through when the incident occurred,” an official
release from the NHRC said.

The Commission has observed that the contents of the media report, if true, raise
serious issues of violation of human rights. Besides issuing notices to authorities for a
detailed report within two weeks, it also sought details on the present health status of
the persons who sustained injuries in the incident.

“According to the media report, carried on July 9, 2025, an underpass was sanctioned
by the Southern Railway in place of this level crossing, but permission for it has not
been given by the District Collector for the past one year,” it said.



EDITORJI, Online, 18.7.2025

Page No. 0, Size:()cms X ()cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Editorji
NHRC Issues Notices Post Tamil Nadu Train-School Van Collision

https://www.editorji.com/india-news/nhrc-reacts-tamil-nadu-trainschool-van-accident-
1752737365230

Jul 17, 2025 12:59

Indore retained its position as India's cleanest city for the eighth time, followed by Surat
and Navi Mumbai, in the Swachh Survekshan 2025 results announced Thursday.

Indore retained the top position among the cleanest cities for the eighth time in a row,
followed by Surat and Navi Mumbai under the 'Super Swachh League' award category
in the government's annual cleanliness survey.

In the 'Swachh Shahar' category for cities with more than 10 lakh population,
Ahmedabad secured the first position while Bhopal and Lucknow followed it on the next
two spots in the annual survey.

The results of the Swachh Survekshan were announced on Thursday.

According to the Union Housing and Urban Affairs Ministry, 14 crore people participated
in the survey through face-to-face interactions, the Swachhata App, MyGov, and social
media platforms in over 4,500 cities.

A total of 78 awards were presented this year across four categories -- Super Swachh
League Cities; Top three clean cities in five population categories; Special Category:
Ganga Towns, Cantonment Boards, SafaiMitra Suraksha, Mahakumbh; and State Level
Awards -- Promising clean city of a state or Union Territory.

Under the new category -- 'Super Swachh League' -- Noida emerged the cleanest city,
followed by Chandigarh and Mysore in the three to 10 lakh population category.

President Droupadi Murmu gave away the awards to the winners at an event which was
attended by Union Housing and Urban Affairs Minister Manohar Lal among others.

Talking about the 'Super Swachh League' city award category, an official in the Housing
and Urban Affairs ministry said Indore, Surat and Navi Mumbai have topped the list of
cleanest cities in the last few years and set new parameters in the field of cleanliness.

To promote new cities towards cleanliness, 'Swachh Shahar' category has also been
introduced, the official said, adding Ahmedabad has secured the first position, followed
by Bhopal and Lucknow.

"SS 2024-25 awards" has put the spotlight on the theme of reduce, reuse, recycle. Over
3,000 assessors conducted thorough inspections in every ward across the country over
45 days, the ministry said.
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This year, the awards not only celebrate the top Swachh Shehar but also recognise and
encourage small cities showing strong promise and progress, it added.
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NHRC notices to railways, TN govt, DGP over train-school van collision

https://www.business-standard.com/india-news/nhrc-notices-to-railways-tn-govt-dgp-
over-train-school-van-collision-125071700506 1.html

Jul 17 2025 | 1:40 PM IST

While the Southern Railway said the level crossing was closed and the van driver
insisted it be opened to avoid delay, the latter and one of the injured students claimed
the gate was open

The NHRC on Thursday said it has issued notices to the Railway Board, the Tamil Nadu
government and the state's police chief over the death of three school students after
their van collided with a passenger train in Cuddalore district.

In a statement, the National Human Rights Commission (NHRC) said it has taken "suo
motu cognisance of media reports that the passenger train collided with a school van at
a level crossing in Cuddalore district of Tamil Nadu, killing three children and injuring
several others on 8th July".

The Commission has observed that the content of the media report, if true, raise serious
issues of violation of human rights.

The Commission has issued notices to the Chairman, Railway Board, Ministry of
Railways, as well as the chief secretary and the director general of police of Tamil Nadu,
seeking a detailed report in two weeks, including the present health status of the
persons who sustained injuries in the incident, the statement said.

While the Southern Railway said the level crossing was closed and the van driver
insisted it be opened to avoid delay, the latter and one of the injured students claimed
the gate was open.

There were four students and the driver in the vehicle when the incident happened.

An underpass is already sanctioned by Southern railway at the gate with full Railway
funding, but permission for it is not being given by the District Collector for the last one
year, the Southern Railways claimed.
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NHRC Seeks Report On Kashmiri Hawker Missing Since 2013 In Amritsar

https://www.etvbharat.com/en/!bharat/nhrc-seeks-report-on-kashmiri-hawker-missing-
since-2013-in-amritsar-enn25071705214

July 17,2025 at 7:33 PM IST

The NHRC has directed Handwara police to submit a report on the disappearance of a
Kashmiri hawker in Amritsar, Punjab.

New Delhi: The National Human Rights Commission (NHRC) has directed the Senior
Superintendent of Police, Handwara, Jammu and Kashmir, to submit a report in
connection with a case related to the reported missing of a Kashmiri hawker in Punjab's
Amritsar in 2013.

The rights body's latest directive came after the authority concerned failed to submit the
requisite report despite being asked to do so. According to the NHRC, the matter
pertains to the alleged disappearance of a person. The complainant alleged that his
son, Manzoor Ahmad Kumar, went missing on March 19, 2013, in Amritsar, Punjab,
where he was selling Kashmiri shawls.

The complainant alleged a complete lack of information regarding the whereabouts of
Manzoor Ahmad Kumar, necessitating legal attention to uncover the circumstances
surrounding his disappearance, and sought the intervention of the rights body.

Notably, the NHRC, through proceedings dated January 17, 2024, had forwarded a
copy of the complaint and related documents to the Senior Superintendent of Police,
Handwara, directing them to submit the requisite report within two weeks. A reminder
was also issued on November 6, 2024.

In response, only a forwarding letter has been received. The requisite report is still
awaited from the authority concerned, as per the Rights Body.

"The Senior Superintendant of Police, Handwara, Jammu and Kashmir, is again
directed to submit requisite report to the Commission within four weeks, failing which
the Commission shall he constrained to invoke its powers Under Section 13 of the
Protection of Human Rights Act, 1993 calling for the personal appearance of the
authority concerned before the Commission," the NHRC said in its latest directive.

It may be mentioned that the present case was pending before the erstwhile Jammu
and Kashmir State Human Rights Commission. The same has been transferred to the
NHRC in pursuance of the Union Ministry of Home Affairs letter dated September 26,
2023.
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NHRC issues notices to railways, Haryana DGP over woman’s 'gang rape'
in train compartment

https://www.tribuneindia.com/news/haryana/nhrc-issues-notices-to-railways-haryana-
dgp-over-womans-gang-rape-in-train-compartment/

05:41 PM Jul 17, 2025 IST PTI

The commission observed that the content of the news report, if true, raises serious
issues of violation of human rights

The National Human Rights Commission (NHRC) on Thursday said it has issued
notices to the Railway Board and the Haryana police chief over reports that a woman
was allegedly gangraped in an empty compartment of a stationary train in Panipat and
later, thrown on the rail tracks by the perpetrators, where a train ran over her leg.

The woman is undergoing treatment at a hospital after police found her on the railway
tracks near Hindu College in Sonepat on the night of June 26.

The NHRC, in a statement, said it has “taken suo motu cognisance of a media report
that on June 24, a woman was allegedly gangraped in an empty compartment of a
stationary train in Panipat city of Haryana, and later thrown on the rail tracks by the
perpetrators, where a train ran over her leg”.

The commission has observed that the content of the news report, if true, raises serious
issues of violation of human rights.

Therefore, it has issued notices to the Railway Board chairman and Director General of
Police (DGP) of Haryana, seeking a detailed report in two weeks. The report is
expected to include the status of the victim’s health and compensation, if any, provided
to her by authorities, the panel said.

According to the media report published on July 8, the woman’s husband submitted a
complaint to police on June 26, claiming that his wife was missing since June 24, after
they had a quarrel. Based on the complaint, police reportedly launched a search
operation and found the woman on the railway tracks, the NHRC said.

“As per the media report, the victim in her statement to the police, revealed that she
had been battling depression since the death of her three-year-old son nearly a month
ago and had left the house after a fight with her husband on June 24,” it said.

“She was reportedly sitting at the Panipat railway station when a man approached her
and took her inside an empty bogie of a stationary train, where she was subjected to
rape by him,” the statement said.
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Later, two other men joined him and all three sexually assaulted the woman. The
accused then took her to Sonepat and threw her on the rail tracks, following which a
train ran over her leg. The investigation is reportedly underway and no arrests have so

far been made, the statement added.
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NHRC issues notices to Haryana Police, Railway Ministry on gang rape

https://www.thehindu.com/news/national/nhrc-issues-notices-to-haryana-police-railway-
ministry-on-gang-rape/article69823217.ece

July 17,2025 09:11 pm IST Bureau

Commission has sought a detailed report within two weeks

The National Human Rights Commission (NHRC) on Thursday (July 17, 2025) issued
notices to the Haryana government and the Railway Ministry over the recent gang rape
of a woman in a stationary train in Panipat city of Haryana.

The perpetrators later pushed her onto the rail tracks, where a train ran over her leg.
She is undergoing treatment at a hospital. No arrests have been made so far.

Observing that the matter was a serious violation of human rights, the commission
issued notices to the Chairman, Railway Board, Ministry of Railways, and the Director-
General of Police, Haryana, calling for a detailed report on the matter within two weeks.
The report is expected to include the status of the health of the victim and compensation
if any, provided to her by the authorities.

According to reports, the woman’s husband filed a complaint with the police on June 26,
2025, stating that his wife was missing since June 24, after they had a quarrel. Based
on the complaint, the police launched a search and found her on the railway tracks near
Hindu College in Sonepat on the night of June 26.

The victim, in her statement to the police, revealed that she had been battling
depression since the death of her three-year-old son nearly a month ago and had left
the house after a fight with her husband. She was reportedly sitting at the Panipat
railway station when a man approached her and took her inside an empty bogie of a
stationary train and raped her. Later, two other men also came there and sexually
assaulted her. The accused then took her to Sonepat and threw her on the rail tracks.
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NHRC pulls up DGP over delay in 2024 TN |IAF accident report

https://www.hindustantimes.com/india-news/nhrc-pulls-up-dgp-over-delay-in-2024-tn-iaf-
accident-report-101752692097902.html

Jul 17, 2025 07:48 am IST Divya Chandrababu

NHRC warns Tamil Nadu DGP Shankar Jiwal of action for failing to report on deaths
during IAF air show, citing negligence in crowd control.

The National Human Rights Commission (NHRC) has warned Tamil Nadu director
general of police (DGP) Shankar Jiwal of coercive action for failing to submit a report on
the incident involving the deaths of five people that occurred during the air show
organised by the Indian Air Force at Marina Beach on October 6, 2024.

The air show was held to mark the IAF’s 92nd foundation day and took place from 11am
to 1pm. Lakhs of people had crowded on a 2 km stretch along the Bay of Bengal to
watch it. Five people died due to suspected dehydration and more than 100 were
hospitalized by the end of the event.

Earlier in May, the NHRC had issued a notice to the DGP seeking an Action Taken
Report (ATR) based on a complaint registered by S K Saamy, advocate and chairman of
the World Human Rights Commission and Rescue Centre.

The complaint alleged negligence and dereliction of duty by senior police officials which
led to critical lapses in crowd control. According to the petition, these failures resulted in
numerous injuries, the hospitalization of multiple spectators, and the deaths of five
individuals. It demanded a time-bound, impartial inquiry and called for disciplinary action
against the officials deemed responsible.

The DGP failed to meet the initial 30 June 2025 deadline for the ATR, said a statement
from Saamy.

On 15 July, NHRC sent a reminder granting a six-week extension. “In this case, the
Commission has directed to submit an Action Taken Report, which has not been
received within the stipulated period,” the NHRC said in its letter signed by Atul Kumairr,
assistant registrar (Law). HT has seen a copy of this letter. “Therefore, a reminder be
issued to the concerned authority to submit the requisite action taken report to the
Commission within a period of 06 weeks, failing which the Commission may initiate a
coercive process u/s 13 of the Protection of Human Rights Act, 1993,” added the letter.
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2-day training programme on human rights for Indian Forest Service
Probationers organised by the IGNFA with the support of the NHRC, India
begins in Dehradun

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2145649
17 JUL 2025 8:39PM

Inaugurating it, NHRC India Chairperson, Justice Shri V. Ramasubramanian says,
citizens constitutionally duty-bound to protect and improve the natural environment
supporting the State’s endeavour

NHRC Secretary General, Shri Bharat Lal, highlights India’s robust institutional
framework to protect human rights and urges the young officers to ensure inclusion of
forest-dwelling communities and protect their human rights

IGNFA Director, Dr. Jagmohan Sharma says, the training aims to integrate the principle
of human dignity into environmental governance and equip the officers with related key
legislative and best practices from across the country

As a part of the National Human Rights Commission's ongoing initiative to sensitise and
build capacities of All India Services officers who work on the ground, on human rights,
a 2-day training programme organised by the Indira Gandhi National Forest Academy
(IGNFA) for the 2023 batch of the Indian Forest Service (IFS) probationers began in
Dehradun today.

Inaugurating the programme, the NHRC, India Chairperson, Justice Shri V.
Ramasubramanian said that under Article 48A of the Constitution, while the State shall
endeavour to protect and improve the environment and safeguard the forests and
wildlife of the country, it is also the fundamental duty of every citizen under Article 51A
(g) to protect and improve the natural environment, including forests, lakes, rivers, and
wildlife, and to have compassion for living creatures.

Tracing the historical development on the evolution of human rights and the
international perspective surrounding them, Justice Ramasubramanian highlighted the
swift and steady progress in recognition and enforcement of human rights across the
world beginning from Charter of Cyrus, Magna Carta, Bill of Rights to the 12th, 13th and
14th amendments to the US Constitution, French Revolution, and the Universal
Declaration of Human Rights in 1948.

In this context, he also elaborated on the categorisation of human rights into four
generations: the first generation comprising civil and political rights; the second
generation encompassing social, economic, and cultural rights; the third generation,
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often referred to as collective rights, which gained prominence following the 1992 Rio
Declaration; and the fourth generation, which includes emerging rights in response to
rapid technological advancements and global challenges of the 21st century. He said
that there are complex ethical concerns arising from developments in artificial
intelligence, biotechnology, digital privacy, and environmental sustainability, which need
to be addressed.

In his keynote address, NHRC, India Secretary General, Shri Bharat Lal, highlighted
India's robust institutional and constitutional framework for the protection of human
rights. He said the concept of human rights is deeply rooted in the nation's civilisational
and cultural ethos of empathy, compassion, non-violence, and human dignity. Citing
historical examples, he noted India's tradition of providing refuge to persecuted
communities and described figures like Mahatma Gandhi, Raja Ram Mohan Roy, and
Dr. B. R. Ambedkar as early champions of human rights. Underscoring the role of
Fundamental Rights, Directive Principles, and judicial tools like writs under Articles 32
and 226 in safeguarding people’s rights, he emphasised the importance of Public
Interest Litigation in protecting human rights and ensuring justice.

Shri Lal elaborated on the pivotal role of the NHRC, India, as the apex body for human
rights protection, which also coordinates with the other National Commissions and State
Human Rights Commissions (SHRCs), offering accessible complaint mechanisms in
various official Indian languages besides English. The Commission takes suo motu
cognizance of the serious issues of human rights violations, monitors human rights
violations, and issues advisories. It also engages in field-level work through Special
Rapporteurs, Core Groups meetings, open house discussions and Camp Sittings
promoting awareness and capacity-building. As a part of its outreach, NHRC also
supports research studies and training, and conduct internship programmes. He urged
young IFS officers to ensure inclusion of tribal communities and other forest-dwellers in
managing forest and wildlife. They must ensure that local communities are involved in
ongoing conservation efforts and respect their rights for sustainability.

Earlier, outlining the objective of the training programme, Shri Jagmohan Sharma,
Director, IGNFA, said that it aims to integrate the principle of human rights and dignity
into environmental governance and equip the IFS probationers with the related key
legislative and best practices from across the country. He noted that India has made
significant strides in the protection and promotion of human rights. He also highlighted
the vital role of the NHRC in safeguarding the rights of the marginalised and vulnerable
population in the country.

The training programme is spread into 13 theme-based sessions being addressed by
eminent domain experts like Shri Rajiv Jain, Former NHRC Member; Shri Rajiv Kumar,
Former Chief Election Commissioner; Shri Prasant Kumar, Member, CAT Srinagar; Dr
S. P. Yadayv, DG, International Big Cats Alliance (IBCA); Shri R. R. Rashmi, Former Spl
Secretary, MOEFCC; Dr C. N. Pandey, Former PCCF (HoFF), Gujarat; Smt Meenakshi
Negi, PCCF (HoFF), Karnataka; Ms Sunita Narain, DG, Centre for Science and
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Environment (CSE); Shri D. K. Nim, Former Joint Secretary, NHRC; and Shri Franklin L.
Khobung, Joint Secretary, Ministry of Agriculture and Farmers’ Welfare.

Last month, the NHRC organised a similar training programme for the IPS probationers
in coordination with the SVPNPA, Hyderabad. Earlier, Shri Bharat Lal, SG, NHRC
addressed the Indian Foreign Service probationers undergoing training at Sushma
Swaraj National Institute of Foreign Service, New Delhi to sensitise them about various
dimensions of human rights. He also addressed a batch of Foreign Diplomats
undergoing training at Sushma Swaraj National Institute of Foreign Service, New Delhi,
followed by Q&A session. With such initiatives, NHRC is strengthening human rights
awareness and sensitivity among young civil servants during their initial phase of
service, ensuring lasting impact.



